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the Samachar Bharti News Agency and
public regarding working of that Agency ;
and

(b) whether in consultation with the
State Governments, the Union Government
propose to help improvement in the
management of this news agency in the
interest of the tax payer, the newspapers and
the Working Journalists ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI 1. K. GUJRAL) : (a) No memoran-
dum from the employees of the Samachar
Bharati News Agency has been received
but a letter has becen received from a
Member of this House alleging irregularities
in the working of the news agency.

(b) The matter is being looked into.
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Amendment of Labour Laws

SHRI YASHPAL SINGH :

SHRI R. BARUA :

SHRI N. R. LASKAR :

SHRI CHENGALRAYA
NAIDU :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether Government are contem-
plating to change some of the labour laws
with a view to giving socio-economic justice
to the labour, improve industrial relations
and strengthen the trade union movement ;
and

(b) if so, by what time the said changes
would be brought about ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND):REHABILITATION (SHRI BHAG-
WAT JHA AZAD): (a) and (b). There
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